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Bhopal, the 1** September 2023

No. CT-8-0012-2023-8ec-1-V (CT) (37).—Iu exercise of the powers conferred by Section 143 of the Madhya
Pradesh Goods and Services Tax Act, 2017 (19 of 2017) (hereinafter referred to as the said Act), the State
Government, on the recommendations of the Council, hereby notifies the elecronic cornmerce operator who is
required to collect tax at source under section 52 as the class of persons who shall follow the following -special
procedure in respect of supply of goods made through it by the persons paying tax under section 10 of the said
Act (hereinafter referred to as the said person), namely :—

() the electronic commerce operator shall not allow any Inter-state supply of goods through it by
the said person;

(i1) the electronic commerce operator shall collect tax at source under sub-section (1) of Section 52
of the said Act in respect of supply of goods made through it by the said person and pay to the
Government as per provisions of sub-section (3) of Section 52 of the said Act; and

(iii) the electronic commerce operator shall furnish the details of supplies of goods made through it
by the said person in the statement in FORM GSTR-8 electronically on the common portal.

2. This notification shall come into force with effect from the 1* day of October, 2023.

By order and in the name of the Governor of Madhya Pradesh,
R. P. SHRIVASTAVA, Dy. Secy.
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